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Court No. - 2

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of
2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra 
Kumar P.I.L.
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- Letter,B.K.Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit 
Sharma,Narendra Kumar,Rajiv Srivastava,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

Hon'ble Devendra Kumar Upadhyaya,J.
Hon'ble Subhash Vidyarthi,J.

Order on C.M. Application No.27 of 2022:

Put up with records. 

Order Date :- 13.4.2022
Ram.
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW)

 
 
 

ORDER

1.       The issues raised in the present bunch of petitions, filed in public 

interest and otherwise, are pertaining to pollution in river Gomti at 

different places by different sources including the discharge of effluents 

by the sugar mills and other entities, the drains through which untreated 

effluents and sewerage water are being discharged and dumping of solid 

wastes by the Municipal Corporation at the riverside. 

2.       In our view, four petitions are not required to be kept pending for 

dealing with the same issues. Hence, we propose to dispose of Writ-C 

No.791 of 1998, 4929 of 2009 and WPIL No.5468 of 2014 with the 

observation that in case there is any additional issue in the aforesaid 

petitions, the same can be raised in  the present petition and the counsel 

or the persons, who are appearing in person, in  the aforesaid petitions 

shall be at liberty to assist the Court in the present petition.

Chief Justice's Court 
Serial No.304./E-File

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 

[With Writ-C No.791 of 1998 
 Writ-C No.4929 of 2009 
WPIL No.5468 of 2014]

 
Through :-

 
Mr. B.K.Singh, Advocate

v/s

Through :- Mr. Mahendra Kumar Mishra, Standing Counsel for 
the State respondents, Mr. Ashok Kumar Verma, 
Advocate for Pollution Control Board and Ms. 
Priyanka Singh, Advocate for Mr. Namit Sharma, 
Advocate for Municipal Corporation

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE JASPREET SINGH, JUDGE

Sewage Treatment Plant Lucknow through 
Narendra Kumar

.....Petitioner

State of U.P. and others  .....Respondents

14123



3.       The Registry is directed to place on the file of the present petition 

all the interim orders passed in the aforesaid petitions, which are ordered 

to be disposed of, by bunching them separately, so as to enable the Court 

to take a view with reference to the issues touched in aforesaid petitions.

4.       On request of learned counsel for the Municipal Corporation, 

adjourned to July 21, 2022. 

5.       In case, there is any compliance to be made pursuant to the interim 

orders passed in the aforesaid petitions, the respondents shall be duty 

bound to comply with the same in case they have not yet been complied 

with. 

6.       Mr. Rishabh Kapoor, Advocate who appears for Jal Nigam, be 

informed by the Registry regarding the next date of hearing in the 

present petition to put in his appearance and assist the Court.  

 Lucknow
15.07.2022
Kuldeep/Rakesh

2                                  WPIL No. 4436 of 2003

(Jaspreet Singh, J.)       (Rajesh Bindal, C.J.)
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW)

 
 
 

ORDER 
 

1.        At the time of hearing, learned counsel for the petitioner has 

referred to the supplementary counter affidavit dated February 21, 2021

 filed by Dr. Ram Karan, Regional Officer, U.P. Pollution Control 

Board, Lucknow (in short, 'Board'). Along with that, the 

communications dated September 23, 2019 from the Principal Secretary, 

Environment to the Principal Secretary (Appointments Department) 

have been annexed, whereby sanction has been sought for prosecution of 

Dr. Indramani Tripathi, Commissioner, Nagar Nigam, Lucknow, S.P. 

Singh, Chief Engineer, Nagar Nigam, Lucknow, Pankaj Bhushan, 

Environment Engineer, Nagar Nigam, Lucknow, S.K. Gupta, General 

Manager, Gomti Pollution Control Unit, U.P. Jal Nigam, Lucknow and 

Saurabh Srivastava, Project Manager, Sewage Treatment Plant, 

Daulatganj. However, till, date, there is no response from the State as to 

whether sanction for prosecution has been granted and, if not, why.

Chief Justice's Court 
Serial No.301 (E-file)

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 
 

 
Through :-

 
Mr. B.K. Singh, Advocate

v/s

 
Through :-

 
Mr. Sanjay Sarin, Additional Chief Standing 
Counsel for the State, Mr. Ashok Kumar Verma, 
Advocate for U.P. Pollution Control Board and Mr. 
Rishabh Kapoor, Advocate for U.P. Jal Nigam 
 

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE AJAI KUMAR SRIVASTAVA-I, JUDGE

Sewage Treatment Plant Lucknow through 
Narendra Kumar

.....Petitioner

State of U.P. Civil .....Respondent

16125



2.        Learned counsel for the State submitted that copy of the aforesaid 

supplementary counter affidavit was not supplied to him and hence he is 

unable to respond to the contents thereof. 

3.        Learned counsel for the Board submitted that he will supply 

copies of all the affidavits filed by the Board to the learned counsel for 

the State. 

4.       Learned counsel for the petitioner has further referred to a letter 

dated December 2, 2020 from the Board  to the Commissioner, Nagar 

Nigam, Lucknow. In the aforesaid letter, reference has been made to 

certain orders passed by the National Green Tribunal. Further details 

have been furnished with reference to 12 drains from which, due to 

overflow, sewage was found to be discharged into river Gomti. Details 

of 7 more drains have also been given from which the untreated sewage 

is being discharged into river Gomti.

5.        The Registry is directed to page mark the entire paper book 

containing various affidavits and the documents filed by the parties. 

Proper index thereof be prepared. Copy of the Index may be supplied by 

the Registry to the learned counsel appearing for the parties. Learned 

counsel for the parties are also requested to page mark their paper books 

in terms of the paper book of the Court. 

6.        Adjourned to August 23, 2022. 

Lucknow
21.07.2022
AHA/Manish Himwan

2                                  WPIL No. 4436 of 2003

(Ajai Kumar Srivastava-I, J.)       (Rajesh Bindal, C.J.)
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW)

 
 
 

ORDER 
 

1.        Learned counsel for the petitioner pointed out that certain 

affidavits were filed on-line. The same are not part of the hard copy of 

the record and have not been page marked. 

2.        Registry is directed to take a print out of all the affidavits filed 

on-line and place them on paper book at appropriate places and the paper 

book be repaginated. 

3.         Adjourned to September 21, 2022.  

Lucknow
09.09.2022
P. Sri./Manish Himwan

Chief Justice's Court 
Serial No. 301 (E-File)

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 

Through :- Mr. B.K.Singh, Advocate

v/s

Through :- Mr. Rishabh Kapoor, Advocate for U.P. Jal Nigam, 
Mr. Namit Sharma, Advocate for Nagar Nigam, 
Lucknow 

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE SUBHASH VIDYARTHI, JUDGE

(Subhash Vidyarthi)       
Judge      

(Rajesh Bindal) 
Chief Justice

Sewage Treatment Plant Lucknow through 
Narendra Kumar 
 

 
.....Petitioner

State of U.P. and others  .....Respondents
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW)

 
 
 

ORDER

1.            Vide order dated July 21, 2022 passed by this Court, response 

was sought from the State regarding sanction of prosecution against the 

guilty officers, who have been found indulging in violation of various 

environmental laws.

2.             Today, when the case was taken up, learned counsel for the 

State sought time to produce certain letters rejecting the request for 

sanction of prosecution, to ensure adjournment of the case and wastage 

of Court's time.

3.          Any document sought to be placed on record has to be filed by 

way of affidavit and not by putting the papers across the table.

4.            Learned  counsel for the State seeks adjournment to place the 

relevant documents on the record.

Chief Justice's Court 
Serial No. 302 (E-File)

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 

Through :- Mr. B.K.Singh, Advocate

v/s

Through :- Mr. Amitabh Rai, Additional Chief Standing 
Counsel for State respondents,
Mr. Ashok Kumar Verma,cAdvocate for U.P. 
Pollution Control Board, and,
Mr. Rishabh Kapoor, Advocate for U.P. Jal Nigam 
 

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE RAJNISH KUMAR, JUDGE

Sewage Treatment Plant Lucknow through 
Narendra Kumar 
 
 

.....Petitioner 
 

State of U.P. and others .....Respondents 
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5.           Learned counsel for Nagar Nigam, who is to respond regarding 

discharge of untreated sewage water into river Gomti, is not even present 

in the Court. It shows recklessness and negligence of the local 

authorities regarding pollution of river Gomti.

6.           Under the circumstances, we have no choice but to direct the 

Municipal Commissioner, Nagar Nigam, Lucknow to appear in person 

in the Court on the next date of hearing with complete record.

7.             Adjourned to October 19, 2022. 

Lucknow
21.09.2022
P. Sri./Manish Himwan

2                                  WPIL No. 4436 of 2003

(Rajnish Kumar)       
Judge      

(Rajesh Bindal) 
Chief Justice
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW)

 
 

ORDER

1.        In terms of the order dated September 21, 2022 passed by this 

Court, Mr. Inderjit Singh, Municipal Commissioner, Nagar Nigam, 

Lucknow is present in person in the Court.

2.         Learned counsel appearing for the U.P. Jal Nigam submitted that 

the executing agency in the State for construction of Sewage Treatment 

Plants is U.P. Jal Nigam. All the projects are prepared and sent to the 

National Mission for Clean Ganga for approval. The projects are being 

sent, however, approval is still awaited. He seeks short adjournment to 

file an affidavit furnishing all the details.

3.       Learned counsel appearing for the Nagar Nigam, Lucknow 

Chief Justice's Court 
Serial No. 303 (E-File)

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 
With PUBLIC INTEREST LITIGATION (PIL) No.- 6748 of 2008 

 

Through :- Mr. Brijesh Kumar Singh, Advocate

v/s

Through :- Mr. Amitabh Rai, Additional Chief Standing 
Counsel for State 
Mr. Ashok Kumar Verma, Advocate for U.P. 
Pollution Control Board 
Mr. Puneet Chandra, Advocate for Lucknow 
Development Authority 
Mr. Namit Sharma, Advocate for Nagar Nigam, 
Lucknow and
Mr. Rishabh Kapoor, Advocate for U.P. Jal Nigam 
(Urban) & U.P. Jal Nigam (Rural) 
 

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE JASPREET SINGH, JUDGE 
 

Sewage Treatment Plant Lucknow  .....Petitioner 
 
 

State of U.P .....Respondent 
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submitted that he could not appear on the earlier date fixed as he was 

held up in another Court. He submitted that against discharge of 786 

MLD estimated in the year 2022, installed capacity of 445 MLD is 

available, whereas rest of the plants are being constructed, and as 

informed by U.P. Jal Nigam, these will be completed by March 31, 

2023, 

4.        Adjourned to November 28, 2022.

5.    Personal appearance of the officer present is exempted, unless 

directed otherwise .

6.       Copy of the order be placed on record of aforesaid connected 

petition.

Lucknow
19.10.2022
P. Sri./Manish Himwan

2                                  WPIL No. 4436 of 2003

(Jaspreet Singh)       
Judge      

(Rajesh Bindal) 
Chief Justice
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Court No. - 2

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of
2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra 
Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit 
Sharma,Narendra Kumar,Rajiv Srivastava,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

Hon'ble Devendra Kumar Upadhyaya,J. Hon'ble Saurabh 
Lavania,J. 

(I.A. No. 29 of 2022)

Put up with record.

Order Date :- 16.11.2022
dk/
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Court No. - 2

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of
2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra 
Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit 
Sharma,Narendra Kumar,Rajiv Srivastava,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

Hon'ble Devendra Kumar Upadhyaya,J.
Hon'ble Saurabh Srivastava,J.

Put up with record.

Order Date :- 22.11.2022
akhilesh/
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Court No. - 2

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit Sharma,Narendra 
Kumar,Rajiv Srivastava,Rishabh Kapoor,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

Hon'ble Devendra Kumar Upadhyaya,J.
Hon'ble Saurabh Srivastava,J.

(C.M. Application No. 31 of 2022)

Put up with the record.

Order Date :- 29.11.2022
RS
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW) 

 

 
 

ORDER

1.         Learned counsel appearing for U.P. Jal Nigam submitted that the 

projects for cleaning of river Gomti are also reviewed by National 

Mission for Clean Ganga (hereinafter referred to as 'NMCG'). The 

projects are regularly been sent to them, however, these are pending. He 

prays that NMCG be impleaded as a party to the writ petition.

2.           Considering the arguments raised by learned  counsel for U.P. 

Jal Nigam, let National Mission for Clean Ganga, Ministry of Jal Shakti 

(Department of Water Resources, River Development and Ganga 

Chief Justice's Court 
Serial No. 301 (E-File)

PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003 

 
Through :-

 
Mr. B.K. Singh, Advocate

v/s

Through :- Mr. V.P. Nag, Standing Counsel for State 
 
Mr. Ashok Kumar Verma, Advocate for U.P. 
Pollution Control Board 
 
Mr. Mohit Chandra, Advocate for Mr. Puneet 
Chandra, Advocate for Lucknow Development 
Authority 
 
Mr. Namit Sharma, Advocate for Municipal 
Corporation and Jalkal, Lucknow 
 
Mr. Rishabh Kapoor, Advocate for U.P. Jal Nigam 
(Rural) 
 

CORAM : HON'BLE RAJESH BINDAL, CHIEF JUSTICE
HON'BLE RAJNISH KUMAR, JUDGE 
 

Sewage Treatment Plant Lucknow .....Petitioner

State of U.P. .....Respondent 
 

26135



Rejuvenation), Government of India, 1st Floor, Major Dhyan Chand 

National Stadium, India Gate, New Delhi-110002 be impleaded as 

respondent no. 4.

3.            Let notice be issued to respondent no.4 for January 27, 2023.

Lucknow
07.12.2022
Manish/Kuldeep

2                                  WPIL No. 4436 of 2003

(Rajnish Kumar)       
Judge      

(Rajesh Bindal) 
Chief Justice
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Court No. - 1

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of
2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra 
Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit 
Sharma,Narendra Kumar,Rajiv Srivastava,Rishabh 
Kapoor,Shailendra Singh Chauhan,Shashi Prakash Singh,Sudhir
Pandey,U.P.Singh

Hon'ble Ramesh Sinha,J.
Hon'ble Subhash Vidyarthi,J.

Shri  B.K.  Singh,  learned  Counsel  for  the  petitioner,  Shri
Amitabh Rai,  learned Additional  Chief  Standing Counsel  for
the  State,  Shri  Ashok  Verma,  learned  Counsel  for  the  State
Pollution Control  Board and Shri  Shailendra Singh Chauhan,
learned Counsel for the Lucknow Nagar Nigam are present.

Vide order dated 07.12.2022, notice was issued to respondent
no.4.

As per office report dated 25.01.2023, though in compliance of
the aforesaid order  dated 07.12.2022,  notice was issued vide
dispatch no. 20 dated 03.01.2023, but service report is awaited.

Office is directed to submit the service report by the next date
of listing.

Let the matter be listed after three weeks.

.

(Subhash Vidyarthi, J.)      (Ramesh Sinha, J.)

Order Date :- 27.1.2023
Ajit/-
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Chief Justice's Court

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit Sharma,Narendra 
Kumar,Rajiv Srivastava,Rishabh Kapoor,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

Hon'ble Pritinker Diwaker,Chief Justice
Hon'ble Rajan Roy,J.

List this case after two weeks.

In  the  meanwhile,  those  respondents,  who  have  not  filed
counter affidavit, may file the same and concerned respondents
may ensure compliance of the order dated 27.1.2023.

Order Date :- 19.5.2023
nd

(Rajan Roy, J.)     (Pritinker Diwaker, C.J.)   
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Court No. - 7

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of
2003

Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra 
Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit 
Sharma,Narendra Kumar,Rajiv Srivastava,Rishabh 
Kapoor,Shailendra Singh Chauhan,Shashi Prakash Singh,Sudhir
Pandey,U.P.Singh

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Saurabh Lavania,J.

As prayed by learned counsel for the petitioner, put up this case
on 31.01.2024.

... 

(Saurabh Lavania, J.)       (Manoj Kumar Gupta, A.C.J.)

Order Date :- 30.1.2024
Mukesh Pal
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Neutral Citation No. - 2024:AHC-LKO:8930-DB

Court No. - 7
Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4436 of 2003
Petitioner :- Sewage Treatment Plant Lucknow Thru Narendra Kumar
Respondent :- State Of U.P. Civil
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Farid 
Ahmad,Indu Prakash Singh,Kamlesh Singh,Namit Sharma,Narendra 
Kumar,Rajiv Srivastava,Rishabh Kapoor,Shailendra Singh 
Chauhan,Shashi Prakash Singh,Sudhir Pandey,U.P.Singh

                                  connected with

 Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 6748 of 2008
Petitioner :- Banwari Lal
Respondent :- State Of U.P. Thru Prin. Secy. Housing And 6 Ors.
Counsel for Petitioner :- B.K. Singh
Counsel for Respondent :- C.S.C.,Ashok Kumar,Ashok Kumar 
Verma,Namit Sharma,Pankaj Patel,Puneet Chandra,Rajesh Singh 
Chauhan,Sudhir Pandey

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Saurabh Lavania,J.

1. Heard Sri B.K.Singh, learned counsel for the petitioner, Sri Tushar,
learned  State  Counsel,  Sri  Shobhit  Mohan  Shukla  and  Sri  Puneet
Chandra, learned counsel for Lucknow Development Authority, Sri Namit
Sharma,  learned  counsel  for  Nagar  Nigam  Lucknow,  Sri  Raj  Kumar
Singh, learned counsel for Union of India, Sri A.K.Verma, learned counsel
for U.P.P.C.B. and Sri Rishab Kapoor learned counsel for U.P. Jal Nigam.

2. The present batch of petitions raises concern relating to discharge
of  untreated water  and municipal  waste  in  river  Gomti.   A number  of
orders have been passed from time to time by this Court.

3. According to learned counsel  for the petitioner,  the problem still
continues and remains unattended. 

4. Sections 14 and 29 of National Green Tribunal Act, 2010 stipulates
as follows:-

“14 Tribunal to settle disputes. -
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2

(1) The Tribunal shall have the jurisdiction over all civil cases
where a substantial question relating to environment (including
enforcement  of  any  legal  right  relating  to  environment),  is
involved and such question arises out of the implementation of
the enactments specified in Schedule I.

(2)  The  Tribunal  shall  hear  the  disputes  arising  from  the
questions referred to in sub-section (1) and settle such disputes
and pass order thereon.

(3) No application for adjudication of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which the cause of action
for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the applicant
was  prevented  by  sufficient  cause  from  filing  the  application
within the said period, allow it to be filed within a further period
not exceeding sixty days.

29 Bar of jurisdiction. -

(1)  With  effect  from the  date  of  establishment  of  the Tribunal
under this Act, no civil court shall have jurisdiction to entertain
any  appeal  in  respect  of  any  matter,  which  the  Tribunal  is
empowered to determine under its appellate jurisdiction.

(2)  No  civil  court  shall  have  jurisdiction  to  settle  dispute  or
entertain  any  question  relating  to  any  claim for  granting  any
relief  or  compensation  or  restitution  of  property  damaged  or
environment  damaged which  may  be  adjudicated  upon by  the
Tribunal, and no injunction in respect of any action taken or to
be taken by or before the Tribunal in respect of the settlement of
such  dispute  or  any  such  claim  for  granting  any  relief  or
compensation or restitution of property damaged or environment
shall be granted by the civil court.”

(emphasis added"

5- In  Bhopal Gas Peedith Mahila Udyog Sangathan Versus Union

of  India  (2012)  8  SCC 363,  the  Supreme Court  after  considering  the

Scheme of  National  Green Tribunal  Act,  2010 has  emphasized on the

need of transferring the pleas for enforcement of any legal right relating to

environment  concerning  the  enactments  specified  in  Schedule  1  to

National Green Tribunal.  The relevant observations is reproduced below:-

32141



3

"40. Keeping in view the provisions and scheme of the National
Green  Tribunal  Act,  2010,  2010  (for  short  the  ‘NGT  Act’)
particularly  Sections  14,  29,30  and  38(5),  it  can  safely  be
concluded  that  the  environmental  issues  and  matters  covered
under the NGT Act, Schedule 1 should be instituted and litigated
before  the  National  Green  Tribunal  (for  short  ‘NGT’).  Such
approach may  be  necessary  to  avoid  likelihood of  conflict  of
orders  between  the  High  Courts  and  the  NGT.  Thus,  in
unambiguous terms, we direct that all the matters instituted after
coming into force of the NGT Act and which are covered under
the provisions of the NGT Act and/or in Schedule I to the NGT
Act shall stand transferred and can be instituted only before the
NGT.  This  will  help  in  rendering  expeditious  and  specialized
justice  in  the  field  of  environment  to  all  concerned.  
41.  We  find  it  imperative  to  place  on  record  a  caution  for
consideration  of  the  courts  of  competent  jurisdiction  that  the
cases filed and pending prior to coming into force of the NGT
Act, involving questions of environmental laws and/or relating to
any of the seven statutes specified in Schedule I of the NGT Act,
should also be dealt with by the specialized tribunal, that is the
NGT, created under the provisions of the NGT Act. The Courts
may be well advised to direct transfer of such cases to the NGT
in its discretion, as it will be in the fitness of administration of
justice. "

(emphasis supplied)

6- Sri Adarsh Mehrotra, who appears in person in one of the connected

petitions,  submitted  that  it  would  be  better  if  this  Court  continue  to

monitor the issues as river Gomti is lifeline of the city and there were also

illegal constructions raised by the private persons.

7- In our considered opinion since all the issues are covered under the

enactments specified in Schedule 1 to the Act, therefore, keeping in mind

the mandate of Section 14 and 29 of the Act, we are of the considered

opinion that  the instant  batch of  petitions should be transferred  to  the

National Green Tribunal, New Delhi being a judicial body of experts and

better equipped to resolve the issues. 

8- Accordingly, we direct the Senior Registrar to ensure that all the

records are transmitted to the National Green Tribunal within a fortnight

after retaining a copy of order sheet of each case and scanned copies of

the pleadings, in one set. 
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9- The  parties  are  at  liberty  to  appear  before  the  National  Green

Tribunal and pursue the matters.

10- Registry to take follow up action.

. .

                                                       (Saurabh Lavania,J.)    (Manoj Kumar Gupta, A.C.J.)
Order Date :- 31.01.2024
Jyoti/-
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No:	25366678/Lucknow/2024 Date:29/03/2024

1- Name of Industry: AVADH SUGAR AND ENERGY LTD SUGAR UNIT HARGAON, Vill - Hargaon District - Sitapur

,SITAPUR,261121

2- Address of Industry: Vill - Hargaon District - Sitapur ,SITAPUR,261121

3- District: Sitapur

4- Description about sampling point: Outlet of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Ankur Gautam MA & R.K Tiwari , EE, Rajjan Tripathi SA

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litre Plastic Jerricane, 1 Lit.Glass bottle

9- Date of Sample Collection: 15/03/2024

10- Analyis Indented by: RO Lucknow

11- Date of sample receipt in Lab: 16/03/2024

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

*Non-NABL Parameters.

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

Parameter/Method Name Unit Results Standard Detection
Range

pH, APHA 24th Ed. 4500B: 2023 - 6.55 5.5-8.5 02-12

*Oil_Grease mg/l 5.2 10 -

Suspended Solids , APHA 24th Ed. 2540
D Total Suspended Solids dried at 103-

105 °C 2023

mg/l 28.0 30 10-20000 mg/l

BOD, APHA 24th Ed. 3 day 27 °C IS
3025 ( Part 44): 1993 Bio 2023

mg/l 27.0 30 1.0 -50000 mg/l

COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 177.0 250 5.0 -100000 mg/l

Analysed by-
[Dr Mamta Pandey(SA)]

Authorized by

Samrendra Singh (ASO)
Chief Environmental Officer

Central Laboratory

1 of Page 3
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The

Environment(Protection) Rules, 1986

                                                                                    
1 Parameter Standards

Inland Surface water Public Sewers Land for Irrigation Marine coastal areas

a b c d

1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable

2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For

cooling water effluent
10 percent above total
suspended matter of

influent.

3 Particulate  size of suspended solids Shall pass 850 micron
IS Sieve

- - (a) Floatableaa solids,
max. 3 mm

4 2(***) * * * *

5 pH Value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0

6 Temperature Shall not exceed 5'C
above receiving water

temperature

- - Shall not exceed 5'C
above receiving water

temperature

7 Oil and Grease  Mg/l Max. 10 20 10 20

8 Total residual chorine mg/l Max 1 - - 1

9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50

10 Total Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100

11 Free ammonia (as NH3)mg/l, Max 5 - - 5

12 3Biochemical Oxygen Demand 1[ 3 days at
270C] mg/l, Max

30 350 100 100

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2

15 Murcury(as Hg),  mg/l, max 0.01 0.01 - 0.01

16 Lead (as Pb),  mg/l, max 0.1 1 - 2

17 Cadmium (as Cd),  mg/l, max 2 1 - 2

18 Hexavalentchromium (as Cr+6),  mg/l, max 0.1 2 - 1

19 Total chromium (as Cr)mg/l, max 0.1 2 - 1

20 Copper(as Cu), mg/l, max 3 3 - 3

21 Zinc(as Zn), mg/l, max 5 15 - 5

22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05

23 Nickel (as Ni) mg/l, max 3 3 - 5

24 2(***) * * * *

25 2(***) * * * *

26 2(***) * * * *

27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2

28 2(***)

29 Fluoride (as F) mg/l, max 2 15 - 15

30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -

31 2 (***) * * * *

32 Sulphide (as S), mg/l, max 2 - - 5

33 Phenolic Compounds (as C6H5OH) mg/l, max 1 5 - 5

34 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Bio-assay test 90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

2 of Page 3
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1. Schedule VI inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified  by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards,  refer EPA standards for specific industry Source (1):

https://cpcb.nic.in/displaypdf.php?id=R2VuZXJhbFN0YW5kYXJkcy5wZGY=

(2) cpcb.nic.in/Industry_Specific_Standards.php 

36 Manganese (as Mn) 2 mg/l 2 mg/l - 2 mg/l

37 Iron (as Fe) 3 mg/l 3 mg/l - 3 mg/l

38 Vanadium (as V) 0.2 mg/l 0.2 mg/l - 0.2 mg/l

39 Nitrate Nitrogen 10 mg/l - - 20 mg/l

40 2 (***) * * * *

3 of Page 3
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

OA NO. 406 OF 2024 

IN THE MATTER OF 
Rajesh Kumar Tripathi         ……..Applicant 

Versus 

Nagar Nigam Lucknow and others ……. Respondents 
KNOW ALL to whom these presents shall come that I/We, above named respondent No. 6              
do hereby appoint:       

(Hereinafter called the Advocate) to be my/our Advocate in the above-noted cause and authorize 
them to 

To act, appear and plead in the above-noted cause in this Court/tribunal, or any other Court in 
which the same may be tried or heard, including the Appellate Court. 

To sign, file and present pleadings, appeals, cross objections, executions, review, revision 
restoration, withdrawal compromise of other petitions, replies objections, affidavits or any other 
documents as may arise touching, or in any manner relating to, the said case. 

To file and take back documents. To withdraw or compromise the said cause or submit to 
arbitration any differences or disputes that may arise, touching or in any manner relating to the 
said case. To take out execution proceedings. To deposit, draw and receive money and grant 
receipts thereof and do all other acts and things which may be necessary to be done for the 
progress, and in the course of the prosecution of the said cause. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the same 
powers and authorities, hereby conferred upon the Advocate whenever he may think fit to do so. 

And I/We undersigned do hereby agree to ratify and confirm all acts done by the Advocate, as if 
done by me/us, for all intents and purposes. And I/We undertake that I/we or I /our duly 
authorized agent would appear in the Court on all hearings to assist the Advocate. 

And I/We the undersigned, do hereby agree not to hold the Advocate or his substitute/agent 
responsible for the  result of the said cause in consequence of his absence from the Court, when 
the said cause is called up for hearing, or for any negligence for the said Advocate or his 
substitute/agent. 

And I/we undersigned, do here by agree that in the event of the whole or any part of fees agreed 
by me/us to be paid to the Advocate remaining up-paid he shall be entitled to withdraw from 
the prosecution of the said cause until the same is paid. If any costs are allowed for 
adjournment, the Advocate would be entitled to the same. 

IN WITNESS WHEREOF I/WE DO HEREBY SET MY/OUR HAND TO THESE 
PRESENTS THE CONTENTS TO WHICH HAVE BEEN UNDERSTOOD BY ME/US 
THIS   31th DAY March  OF 2025  

ADVOCATE   Client 
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